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*THE HYDERABAD VACCINATION ACT, 1951,
 No.XXIV or 1951

An Act to provide for‘ma_k/mg the v.accmation of unprotected
" children and unprotected persons compulsory.

Whereas it is-expedient to provide for making the vaccma- Preamble,
tion of unprotected children and unprotected persons, compul-
sory 3

It is hereby enacted as follows +—

(1) This Act may be called the Hyderabad Vaccination Short title,

1 Act 1951. . extent and
commence-

ment,

(2) It extends to the whole of the State of Hyderabad. .

. (8).1t shall come into force on the date of its pubhcatlon
- in the Jarida. A

2, In this Act unless there is anythmg repugnant in ‘the Definitions,
subject or context—— ‘ ;

(a) “ child ” means a boy or girl who has not attained
the age of 18 years; .

(b) b guardlan vmee'ns any person who is responsible
for or has accepted or assumed the care of or custody of any
child ;

(¢} © Government dlspensary means any ailopathlc dis-
pensary which is under the direct or general control of the Medi-
~cal and  Public Health. Department- of Government ;

~(d) “local authorlty means — )

Tor ioen el
qo (z) in any area comprlsed ‘within the jurisdiction of a
! Corporatlon established under the Hyderabad Mumclpal Corpo-
_rations Act, 1950, such Corporation ;

(#%) in any area comprised within the ]urlsdlctlon of a’
Mumc1pal Committee or Town Committee, such Committee ;

(tii) in respect of any other area, the District Board

_ within whose jurisdiction such area is included or such local
body as the Government may by notrﬁcatlon in the Jarida
specify ; : :

. (e) Medlcal practltloner means -any person reglstered
under section 12 of the Hyderabad Medlcal Reglstratmn Act
(I of 1848 F.); . - o

- B
o K

*Published in Gazette Ordinary No, 27, dated 5th July, 1951,
62
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(f) “ person” means a male or female who has attained

* the age of 18 years ;

Duties of
guardian
regarding
Vaccination
of children,

Co(8) ¢« prescrlbed ” Joeans prescrlbed by rules made under
this Act; = - S DLl
(h) ¢ unprotected chrld 7. means, a ch11d who has not—

_ (4) had small-pox naturally, or

(n) been successfully vaccmated w1th1n the last ﬁve
years or

(m) been certlﬁed under this Act to be lnsusceptrble to

“vaceinationy . i

(7) “ unprotected person ’ means a person who has not——

(i) had small-pox natura]ly, “or

RS

. (45) been successfully vaccinated within the; lastJ5 years'
or 5

(#7) been certlﬁed under thls Act o be lnsusceptlble to
Vaccmatlon

( ])‘ “ yaccination station *’ means 4 place declared ‘s such v
from time to time in the prescribed manner as a place at which

vaecmatmn shall be carrled out' _

(k) “vaccmator means—
(?) any medical practitioner, or

(7¢) any person possessing the quahﬁcatlons notified by
the. -Hyderabad Medlcal and Pubhc Health Department for
.vaccinator, or .

(#71) any Health Inspector, or
_ (iv) any Health Visitor, or. ,
(v) any Health Sub-Inspector quahﬁed in vaccmatxon

(1) The guardlan of an unprotected child below six months

<of age shall ‘have such child vaccinated before it attains that
~age at a vaccination station within the prescribed hours or by a

vaccinator employed by the Government or local authorlty or
by a med1cal practitioner. -+ . . . . 4

(2) The guardlan of an unprotected ch11d who has com-
pleted six months of age 'and who has resided in ‘the State of
Hyderabad for at least one month shall within .one month after

" ‘that period get such child vaccinated by a vicéinator employed

Duty of an
unprotected
person to get
himself
vaccinated,

as aforesaid or by a medical practitioner or take such child-or

_cause 1t to be taken to a vaccmatmn statlon and get xt vaccmated

’ 4 An unprotected person ‘who has resided for one month,
‘within the State of Hyderabad shall within one month after that
perlod get hrmself vaccmated by a vaccmator or at a vaccantwn
statlon. - 6
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-7 5w - Arvaccinator employed by Government or a local autho- Duty of
rity to whom any unprotected .child .or unprotected person is.vaccinator "
- brought or comes for vaccination in- accordance with the provi- to effect.
sions of this' Act shall with all reasonable despatch vaccinate Yoceination. -
the child or:person in accordance with the said provisions and -

the rules' made thereunder. ..~ .+ . o

AN

* 6. After:a child or person has been vaccinated'in accordance Duty of
with the provisions. of this Act, the vaccinator shall direct the ~,,:’a‘ifima‘°r
guardian of that child:or person to attend on a subsequent date ai’terfgglce
and at a reasonable hour and place to be specified by him for the for ascertain-
purpose .of inspécting and ascertaining the result of the vaccina- ir;g results .
T VUE IR TR ) S
t_l?n,',. T S ..o vaccination. !

.. 7. (1) If the vaccinator finds on inspection that the vacci- Action tobe ,
“nation has been successful he shall give a certificate of ' sucéess- 53126{1 “;l}en

ot ‘ ; - - : accination
ful vaccination in the prescribed form., s sucoessful
OT Unsuccess-
ul,

“i:7(2) If the vaccinator finds ‘that the vaccination is wholly
or partly unsuccessful, the guardian of the child.or person con--
cerned shall, if the vaccinator so directs, forthwith have a re--
vaccination- performed by the vaccinator and.such-revaccination -
shall ‘bé inspected and after inspection dealt with as in respect
of the previous occasion, e e . :

-~ 8. (1) If- the vaccinator finds ‘that an unprotected person Certificate of -
or unprotected child is not in a fit state of health to be vaccinat- unfitness for
ed, "he shall.deliver to such person or guardian of such child a Vaccination .
certificate in the prescribed form to the effect that the person ??ne;vt:l :

or child is not then in a fit state of health for vaccination. T

(2) If the vaccinator is of the rank of a Health Sub-Inspec-.
tor, he shall send a copy of the certificate to the Health Officer.

(8) Such certificate shall remain in- force for the period -
specified- therein' not exceeding three months but may be. renew-
ed from time to time if the person or ¢hild continues to be unfit
for vaceination. =~~~ co

©+ (4) After the expiration- of the period of the certificate or
of the renewed certificate, the guardian of the unprotected child
or unprotected person concerned shall with all reasonable des-
patch take steps for the vaccination -of the child or of himself
and "upon vaccination further action shall, so far .as may be, be"
taken in the manner provided in the foregoing provisions of this -
Acte . - R . ‘ .
9. If any vaccinator finds that any person or child whom Certificate of
hé has thrice vaccinated unsuccessfally is.insusceptible-to success- insusceptibi-

ful vaccination or that the child or person who is brought or Lty to

- comes . to him for-vaccination has already had small-pox, he i‘;ﬁiﬁ,ﬁiﬂ‘;ﬁm
shall deliver to the guardian or person concerned a certificate

under hjs signature in the prescribed form and the guardian

shall not thenceforth be tequired to cause the child or " ‘the"
person to get himself-to be-vaccinated. o
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Desl_:gtCh of . o 10, 'Any guardian:of an unprotected:child or an unprotect-
e et ° ed -person who procures vaccinaton of an unprotected child or
vaccination. Of himself by a vaccinator not employed by the Government
' - or any local authority shall forward a certificaté. of successful
. vaccination to the Municipal Health Officer of the area in which'
he resides or to the Medical Officer in charge of the Local Govern-
ment dispensary or if there is no Municipal Health Officer or a -
Government dispensary in the place of residence of the guardian
or unprotected, person to the Health Officer-of the district within
one month from the date of vaccination.

Cancellation 11. (1) Every District Health Officer, Assistant Health Officer
of false or  or Medical Officer in charge of a Municipal or Government dis-
incorrect  pensary shall be competent to cancel any certificate of vacein-
certificate.  tjon if he has reason to believe that the entries made therein
are incorrect or that the certificate has been improperly given’

" in respect of an unprotected child or unprotected person.

(2) The certificate of vaccination shall on cancellation
under sub-section (1) cease to be valid and operative and after
the cancellation of the ‘certificate, notice of the: cancellation and
directing vaccination shall begiven in-the prescribed .form to
the person concerned and if the notice is not complied. with,
the officer by whom such cancellation has been made shall .be
entitled to take action against the guardian or person concerned
under the provisions of this Act and the rules made thereunder.

Nofeetobe . 12. No fee or remuneration shall be charged by any vacci-
charged  nator employed either by the Government or any local authority
{?1' V‘ﬁ’cma' to the guardian of a child or to an unprotected person for
lon done = o4ccination done, and for any certificate issued in pursuance of

at a vaccina- "%, . . .
tion station, this Act, at a vaccination station. '

18. (1) When the residence of an unprotected child or un-

Change of ) .

residonce of protected person is changed— . .
unprotected . . . : ! . o
pef;ons or in a Municipal area, from one ward of the Municipality
children, or Corporation to another ward thereof, and

in a non-municipal area, from one town or village to
another town or village, | , BN :

the guardian of the unprotected child or the unprotected person,
as the case may be, shall within one month of the change of
residence notify the change— .

, (@) in the case of a Municipal area, to the Municipal
Health Officer, o ~ J
(b) in the case of other areas to the District- Health-
Officer, the Assistant Health Officer, the Medical' Officer in:
charge of the Local Government- dispensary or to the village-
Police Patel, o S

furnishing full particulars as to the new address of the un-
protected child or unprotected person concerned,



1051: HYD: ACT XXIV] K accination 498

. -uii (2) The officers specified in sub-section (1) other than the
police patel shall make arrangements-for getting the unprotected:
child or calling uponthe unprotected -person-to-be vaccinated
as early as possible and the police patel shall communicate the
information received by him to- the Dlstnct Health Officer for
necessary actlon. , , :

(8) When' an unprotected child who has attamed the age
of six months leaves the locality before being vaccinated the
matter shall be reported by the District Health Officer to the
District or Municipal Health Officer concerned for faking steps’
for\the vaccination of the chlld

14, If the President of the District Board Mumclpal Cor- Order for
poration, Municipal Committee or Town Commlttee, the District inspection of
Health Officer, the Municipal Health Officer, the Assistant 31 PO
Health Officer or the Medical Officer incharge of. the Govern- gr person.
ment or Municipal dispensary has reason to believe that there is
an unprotected child or unprotected person in any area within
his jurisdiction such President or officer may, after the village
or town in which the house, where the unprotected child or
-unprotected person resides, is situated, has been duly visited
by a vaccinator, call upon—

(2) the guardian of such’ unprotected child ‘or unprotected
person to be present for inspection at any time appointed by
him between the hours-of 7 a.m. and 6 p.m. and to state his
age, parentage, place of birth and the duratlon of  his residence
in such area, or : :

- (B) the guardlan of an unproteeted child in s house to
produce all the children in the house under his guardianship for
Inspection at a time appointed by him between the hours of
7 a.m. and 6 p.m. and to state the age, parentage, place of birth
and duration of residence in such area of each of such children,

15, (1) The President of the Dlstrlct Board Mumclpal Dehvery of
Corporation, Minicipal Committee, or Town, Commlttee, the.or affixing a
District Health Officer, the Municipal Health Ofﬁcer, the Assist- ng;sc: gft ;he
ant Health Officer and the Medical Officer in charge: of a Govern- _guardian or "
ment or Mumclpal dlspensary shall——— ‘ o person

2 P requmng a -
(@) if he is aware of the existence of & perSon .or ‘child ¢hild or per-
who is un d andis fit fo son to be
protected andis fit for vaccination,:or- - vaceinated.
(b) if:on a notice given’ under clause (a) of section 14 any
person wilfully refuses to be present or any guardlan mtentlonally
refuses i to produce any- child under hxs care for. inspection as
requlred by sectlon 14, or- o
(¢) it after lnspectxon it is proved to the satlsfactxon of
the President or officer concerned that any person or child is
unprotected and fit: for- vaccination;

deliver ‘to such person:or guardlan of the child concerned or if -
such delivery is not possible, cause to be affixed at the house of
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such person of guardian a notice in the prescribéd form tequir-
- ing the person or the ¢hild, as'the case may be, to-be Vaccmated
at a time and place to be specrﬁed in the said notice. :

. (2) The unprotected person or guardlan of the unprotected
child to whom notice is given in the manner specified in sub-
section (1) shall be bound to comply with it unless a certificate
is produced before the President or other. officer specified in sub-
section (1) from a vaccinator to:the effect that such person or,
child has either been successfully. vaccrnated already or is unfit
for, or insusceptible to. vaccination. . . .

Penalty for 16. If an unprotected child who has attamed the age of six”
fcll‘;lt ‘:“é‘};‘ﬁg' months after the: commencement of this Act remains unvaccin-
i the. - ated, the guardian of the child may be served with a notice in
age of six. - the prescnbed form by a vaccinator employed by Government
months. ' or a local authority and if that notice is not complied with, the
" “guardian of the child concerned shall be pun1shable ‘with fine
which may extend to ﬁfty rupees ' : R
Otherpenal- = 17. (1 ) Any guard1an of an unprotected child or unprotected
ties. person who contravenes the. prov1s1ons of or any directions.given .
under sections 3, 4, 6, 7,10, 18 and 14 without reasonable cause,
or gives 1ntent10nally wrong information as to age, parentage,
guardianship,. or address of a.child .under. his care or custody
, and any -vaccinator who neglects to issue any prescribed certifi-
cate under -this Act " shall be pumshable with.fine wh1ch may

extend to twenty rupees:. . . . .. ..

3

(2) In case of a continuing contravention after a first’
conviction under sub-section (1) or any non-compliance after
service of notice issued under section 15, the. person concerned.
shall be’ llable to a ﬁne not exceedmg one hundred rupees.

W

Penalty for -~ 18, Whoever W1lfully S1gns ‘or procures the qgmhg or
gg;‘;e‘s’em' making of a false certificate or duplicate certificate under’ this’
’ Act shall be punishable with imprisonment for a term not ex-
" ceeding one month ot with ﬁne not éxceedmg one hundred

-rupees or with both :

ol .
e . .
N v

Penalties for 19, If any Vaccmator employed by the Government or a

aceepting - local authority accepts or obtains or agrees. to accept or attempts

lﬂfﬁﬁl " “to accept any fee or remuneration other ‘than that permitted by
nera-:

toounera” - rules under this'Act, he shall be punishable with 1mpr1sonment

""" ... .which may extend. to-three years or with fine or with both.:
Cognizance - . 20. No. court shall take cognizance of any offence:punish-
of offences able under this- Act’or under any rules made thereunder unless
under this g gomplaint in writing specifying the facts is made against. the
Act. offender by the President of a District Board, Municipal Cor-.
poratlon, Municipal Committee, or Town Commlttee, the District
or Municipal Health Officer, the Assistant- Health Officer, the
Medical Officer in charge of a Government, -Municipal or Dlstrxct
Board Dispensary or any other prescribed officer. .

Rules. 21. (1) Government may by notification in the Jarlda make>
ules to carry out the purposes of this Act. Lok
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(2) In particular and without preJudxce to the generality
of the foregoing power such rules may— '

(a) provide for the appointment of vaccinators,

: (b) determine the qualifications required for vaccinators,
and regulate the grant of certificates and the course of training
for such vaccinators, -

(c) provide for the guidance of vaccinators and other
persons supervising the work of vaccination in matters concerned
with the working of this Act, '

(3) provide for the guidance of the Sﬂpenntendent of
the Vaccine Depot established by Government in the manufac-
ture,- storing, testing of lymph, its periodical supply to the.
vaccinators and maintenance of records of lymph issued from
time to time,

(e) provide for the kind of lymph to be used for vaccina-
tions under this Act,

(f) determine the forms and registers to be maintained
. by the vaccinators as well as the registers of births in connection
with their work under the provisions of this Act,

(g) determine the statements to be sent and the authori-
ties to whom they are to be sent by the vaccinators and by the
persons in charge of the registration of births under any law
for the time being in force,

(h) determine the fee or remuneration that may be
charged by a vaccinator employed -by Government or a local
authority, and

(7) provide for any other matter that i is, under this Act,
required to be prescribed.

(3) In making a rule under this section Government may -
direct that a contravention thereof shall be pumshable with
fine not exceeding twenty rupees,

22, All statutory provisions and rules and regulatlons hav- Repeal.
ing the force of law, relating to vaccination, which are inconsis-
tent with or repetltlons of any of the provisions of this Act,
are hereby repealed :

Provided that any appointments made or any notifications
or orders issued under the provisions, rules and regulations so
repealed shall, so far as they are not inconsistent with this Act,
continue in force and be deemed to be made under this Act.
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